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A. 690/
[1]

ACT No. 7 OF 2010.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT ACT, 2005.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty first year of the Republic of India, as
follows:-

1. (1) This Act may be called the Andhra Pradesh
Fiscal Responsibility and Budget Managment
( Amendment) Act, 2010.

Short title
 and
commen-
cement.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 13th April, 2010
and the said assent is hereby first published on the 15th
April, 2010 in the Andhra Pradesh Gazette for general
information.
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   (2) It shall be deemed to have come into force
with effect on and from the 3rd June, 2005.

2.  In the Andhra Pradesh Fiscal Responsibility and
Budget Management Act, 2005, in section 9, in
sub-section (2) for clause (b) and the proviso thereunder,
the following shall be substituted, namely,-

   “(b) reduce fiscal deficit by an amount equivalent
to atleast 0.25 percentage point of Gross State Domestic
Product in each financial year beginning from the 1st day
of April, 2005, so as to bring it down to not more than 3
percent; subject to the fiscal deficit limits fixed by the
Government of India from time to time:

   Provided that for the financial year ending March,
2009 the fiscal deficit shall not be more than 3.5 percent of
G.S.D.P. and for the financial year ending March, 2010 the
fiscal deficit shall not be more than 4 percent of G.S.D.P.”

Amend-
ment of
section 9.
Act 34  of
2005.

R. RAMA CHANDRA REDDY,
Secretary to Government,

Legislative  Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING,
AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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A. 488
[1]

ACT  No. 8  OF 2011.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH FISCAL RESPONSIBILITY AND
BUDGET MANAGEMENT ACT, 2005.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty- second year of the Republic of India
as follows:-

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on  the  31st   March,
2011 and the said assent is hereby first published on the
31st   March,  2011 in the Andhra Pradesh Gazette for general
information.

Registered No. HSE/49                              [Price : Rs. 0-30 Paise.
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Short
title and
com-
mence-
ment.

1. (1) This Act may be called the Andhra Pradesh Fiscal
Responsibility and Budget Management (Amendment)  Act,
2011.

(2) It shall be deemed to have come into force with
effect on and from the 1st April, 2010.

2. In the Andhra Pradesh Fiscal Responsibility and
Budget Management Act, 2005, in section 9, in sub-section
(2), after clause (c),  the following clause shall be inserted,
namely:–

“(cc) ensure within the subsequent period of five
years, beginning from the financial year on the 1st day of
April, 2010, and ending on the 31st day of March, 2015,
that the total outstanding liabilities do not exceed 27.6 per-
cent of the GSDP, as prescribed by the Government of
India in pursuance of the recommendations of Thirteenth
Finance Commission, year wise as follows:

for the financial year 2010-11 30.3 percent of GSDP

for the financial year 2011-12 29.6 percent of GSDP

for the financial year 2012-13 28.9 percent of GSDP

for the financial year 2013-14 28.2 percent of GSDP

for the financial year 2014-15 27.6 percent of GSDP”.

Amend-
ment of
section
9. Act 34
of  2005.

A. SHANKAR NARAYANA,
Secretary to Government,

Legislative Affairs & Justice,
Law Department.

PRINTED AND PUBLISHED  BY  THE COMMISSIONER OF PRINTING, AT  LEGISLATIVE ASSEMBLY PRESS, HYDERABAD,
2011.
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No. 1578(2) /L5(XIX-V-1-20- I (ka)15-20 

, Dated Lucknow, August 31, 2020 

IN pursuance Of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya 

Uttardayitwa Aur Budget Prabandh (Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam 

Sankhya 12 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

August 28, 2020. The Vitta (Aay-Vyayak) Anubhag-I, is administratively concerned with the said 
adhiniyam. 

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET , 

MANAGEMENT (AMENDMENT) ACT, 2020 

(U.P. Act no. 12 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004. 

IT IS HEREBY enacted in the Seventy First Year of the Republic of India as 
follows :- 

(1) This Act may be called the Uttar Pradesh Fistal Responsibility and 

Budget Management (Amendment) Act, 2020. 

(2) It shall be deemed to have come into force on March 31, 2020. 

In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 

Management Act, 2004 in sub-section (3),— 

after sub-clause (i) of clause (c), the following proviso shall be 

inserted, namely :— 

"Provided also that the ceiling of fiscal deficit in the fiscal year 

2019-2020 shall be enhanced by an additional borrowing of Rupees 10,570 

crore, allowed by the Government of India, over and above the ceiling of 

3 per cent of the estimated Gross State Domestic Product for the fiscal year 

2019-2020."; 

after clause (f), the following proviso shall be inserted, namely :— 

Short title and 
commencement 

Amendment of 

section 4 of U.P. 

Act no. 5 of 2004 
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4   Situ 31TETETRuf 41 u1d, 31 317TRI, 2020 

Repeal and 
saving 

"Provided that the total debt stock at the end of the fiscal year 2019-2020 

shall be enhanced by an additional borrowing of Rupees 10,570 crore allowed 

by the Government of India, over and above 30 per cent of the estimated 

Gross State Domestic Product for the fiscal year 2019-2020." 

3. (1) The Uttar Pradesh Fiscal Responsibility and Budget 

Management (Amendment) Ordinance, 2020 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to have been 

done or taken under the corresponding provisions of the principal Act 

as amended by this Act as if the provisions of this Act were in force at 

all material times. 

U.P. Ordinance.  
no. 3 of 2020 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been 
enacted to provide for the responsibility of the State Government to ensure fiscal stability and 
sustainability and to enhance the scope forimproving social and fiscal infrastructure and human 
development by achieving sufficient revenue surplus, reducing fiscal deficit and removing 
impediments to the effective conduct of fiscal policy and prudent debt management through 
limits on State Government's borrowings Government guarantees, debt and deficit, greater 
transparency in fiscal operations of the State Government and use of a medium term fiscal 

framework. 

The Government of India, has adjusted Rs. 58,843 crore against the States' share of 

Central taxes in the fiscal year 2019-20, on account of lower tax revenue collection during the 
year 2018-2019. In view of reduction in states' resources due to fall in states' share in Central 
taxes, the Government of India, has allowed the State of Uttar Pradesh an additional borrowing 
of Rs. 10,570 crore in the year 2019-20 as a one-time special dispensation subject to the 
amendment of the Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 for the 
year 2019-20. In view of the above it had been decided to amend the said Act. 

Since the State Legislature was not in session, and immediate Legislative action was 
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Amendment) Ordinance, 2020 (U. P. ordinance no. 3 of 2020) was 
promulgated by the Governor on March 31, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 
fa, 
	

IP. Singh-II, 
Pramukh Sachiv. 
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No. 1569(2) /LXXIX-V-1-20-1(ka) 25-20 

Dated LUCkilOW, August 3 I, 2020 
ci 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to order the publication of the following English translation of the Uttar Pradesh Rajkoshiya 

Uttardayitwa Aur Budget Prabandh (Dwitiya Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam 

Sankhya 22 of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on 

August 28; 2020. The Vitta (Aay-Vyayak) Anubhag-1, is administratively concerned with the said 

adhiniyam. 

THE UTTAR PRADESH FISCAL RESPONSIBILITY AND BUDGET 

MANAGEMENT (SECOND AMENDMENT) ACT, 2020 

(U.P. Act no. 22 OF 2020) 

[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004. 

IT IS HEREBY enacted in the Seventy First Year of the RelJublic of India as 

follows :— 
Short title and 
commencement 

I. (1) This Act may be called the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Second Amendment) Act, 2020. - 

(2) It shall be deemed to have come into force with effect from 
June 19,2020. 

2. In section 4 of the Uttar Pradesh Fiscal Responsibility and Budget 
Management Act, 2004 in sub-section (3)for clause (c) the following clause shall be 
substituted, namely :— 

"(c) maintain fiscal deficit at not more than five per cent of the 
estimated Gross State Domestic Product in the fiscal year 2020-2021." 

3. (1) The Uttar Pradesh Fiscal Responsibility and Budget 

Management (Second Amendment) Ordinance, 2020 is hereby 
repealed. 	 • 

(2) Notwithstanding such repeal, anything done or any 
action taken under the provisions of the principal Act as amelded by 
the Ordinance referred to in sub-section (I) shall be deemed to have 

been done or taken under the corresponding.  provisions of the 
principal Act as amended by this Act as if the provisions of this Act 
were in force at all material times. 

Repeal and 
saving 

Amendment of 
section 4 of UP. 
Act no. 5 of 2004 

U.P. Ordinance 
no. 13 of 2020 

, 	STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Fiscal Responsibility and Budget Management Act, 2004 has been 

enacted to provide for the responsibility of the State Government to ensure fiscal stability and 

sustainability and to enhance the scope for social and fiscal infrastructure and human 

development by achieving sufficient revenue surplus, reducing fiscal deficit and removing 

impediments to the effective conduct of fiscal policy and prudent debt management through 

limits on State Government's borrowings Government guarantees, debt and deficit, greater 

transparency in fiscal operations of the State Government and use of a medium term fiscal 

framework. 
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The COVID-19 pandemic has adversely affected the resources of the States and the 
Centre. In view of the above, to raise additional resources, the Central Government has allowed 
an additional borrowing limit of 2 per cent of the Gross State Domestic Product to the State 
Governments for the financial year 2020-2021. For which State Governments were required to 
amend their Fiscal Responsibility and Budget Management Act. Therefore, it was decided to 
amend the aforesaid Act. 

Since the State Legislature was not in session and immediate legislative action was 
necessary to implement the aforesaid decision, the Uttar Pradesh Fiscal Responsibility and 
Budget Management (Second Amendment) Ordinance, 2020 (U. P. ordinance no. 13 of 2020) 
was promulgated by the Governor on June 19, 2020. 

This Bill is introduced to replace the aforesaid Ordinance. 

By order, 

J. P. SINGH-11, 
Pramukh Sachiv. 

410 \910740410-70110 201 .<1 itef--2020---(584)-599 ed-311--(cra-Lvitto/erim-itz) 
tOSTR:107104t0-70110 159 TITO 'MT-Mit-2020-485)-300 alit- (4)14-1,Ci/ to/ ally, t) 

201 RPM (Budget Amendment-11) 2020 data 11 






	00000001
	00000002
	00000003
	00000004
	00000001
	00000002
	00000003
	00000004



